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MR. CHAIRMAN @ Please continue
tomorrow. There is a hail-an-hour dis-
cussion to be raised by Shri Samar Guha.

——— ——

37.10 hrs.

HALF-AN-HOUR DISCUSSION
DECENTRALISATION OF GEOLOGI-
CAL SURVEY OF INDIA

SHRI SAMAR GUHA (Contal) : The
decision to dismember the Geological Sur-
vey of India will immediately affect the
future of over a thousand employees of GSI
fifty per cent of them very immediately,
although the hon. Minister had assured them
that none of them would have to repent
their being in the GSI, and that they would
bo in the other organisation. There is an
overtone of politics in it and the scrutiny
of the whole thing reveals soms things.
There is the possibility of many emplpyees
being declared  sucrplus, many beiag
demoted. There are many uscertaintiss.
1 am not arguing from that standpaint but
from a much higher level. This is on:
of the oldest central organisations, more
than a century old, built thcough many
decades and may efforts

The decision to dismember it is unscienti
fio, arbitrary, irregular, detrimental to the
interest of many other Ministries and it is
even against the convention of parliamen-
tary practice; probably it os unconsti-
tutiona!l too. 1 have volumes of material to
justify all the accusations but unfortunately
my position is likke that of a lawyer who
defends in the upper court a person awar-
ded death penalty in a lower court, who
has to justify that the death penalty is not
correct, but who has only ten minutes to
argue out his case. 1 used the word un-
scientific because of this reason.

A comruittes was set up, Committee on
Scientific Research to go into the issus GSI
god decide whether it should be retained
as it is or should be divided into two parts.

Subsequently the work of that committe¢ was
taken over by another committee, the Com-
mittee on Science and Technology, known
as cost which came to the conclusion that it
should be divided and that a major part or
at least fifty per ceat of it should go to the
Central Ground Water Board,

1 was astonished at the composition of
this committee. An engineer is a sciontist;
8 biochemist is also a scientist, But an
suginser will not be asked to preside over a
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meeting to decide whether a micro-biology
section of a bio-chemistry department should
dbe divided from that body section. Thoagh
an engineer is also a scientist, he will not be
asked to do it because he is not competent
to take discyssion in the matter,

This committee on Science and Tech-
nology was composed of two physicists and
an engineer, not 8 single reputed geelogist or
geo-hydrologist nor a representative from
the GSI was there, Experts who have no
kaowledge of geology or geo-hydrology
presided over the fate of this organsation
and they decided that this should be dis-
membered. Strangely. there was nobody
from the GSI in this committec,
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They prepared a draft and at the stage
of final consideration of that dtafy the
Chairman of that comwmittes iavited the
Director of the GSI in a letter da‘ed
January 29, 197! and said : “The commit-
tec at its last mecting held on 18 January
197} decided that a small group be set up
consisting Shri B. K. Subramaniya, Dr.
Kidwai, Dr. Sethna and yourself to go
through the final draft report of the com-
mittce on GSI and make suggestions and
amendments so that the amesnded draft
mught be placed before the committee”.

The Director of Geological Survey only
attended the first meeting. As his cpinions
were against the opimons of that committee
the Chairman of that committee did some-
thing extraordinary. I have got the pho-
tostat of letters. The Chairman took a most
unscientific, most irregular and most
fantastic decision-—~ he requested the
Director of GSI in this letter not
to attend the final mestings of the
committee when the final draft was to be
considered and decision taken whether GSI
will be dismembered or not. Here is ap
extraordinary step, The Director was a
regular member of the sub committeo and
he was invited to attend the meetings of
the sub-commitice, But after attending ope
meeting, he was requesied not to attend the
final meetings when & final decision was to
be taken. A letter was issued by the Chair-
man of the commiftee asking him not to
attend the committee meerings. I quote :

“You are member of this commitiee,
Since the commitiee is in its fioal stage
and all the faots that you wanted ®w
bring before Jt are in the process of
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being communicated to this scommittes,
May 1 suggest that this committee should
discuss the GSI report and of the
various viewpoints freely and without
conttraints. 1 would be very grateful
if you also agree with me in this view
and refrain from attending the final
meetings of the committee to enable
them to come to the conclusion,”

14 is an extraordinary lstter. It is extra-
ordinary that a letter can be written by the
Chairman debarring a member from attend.
ing the meetings. If a person is hanged, if
you give a verdict like that, be should have
some scope to expliin why he should not
be hanged and argue his case. GSI is going
to be dismembered, The Director is a regu-
lar member of that committee. It is extra-
ordinary that the Chairman of the commit-
tee writes a letter to the Director saying,
sYou are requested not to attend so that
we can have a clear and unconstrained view
of the repait of the commitice.” 1 place
both these letters on the Table.*

MR. CHAIRMAN : They will be sent
to the hon Speaker for his permission. {
cannot cllow it now.

SHRI SAMAR GUHA : If not for any-
other reason, for this reason that the Chair-
man’s conduct was unscientific, irregular,
extraordinary and fantastic and on the basis
of the rccommendation of this committee
the Cabinet took the decision that of
GS1 should be dismembered or divided, the
very basis of it has to be challenged. There-
fore, 1 think the minister should take into
consideration that this 18 an impossible
proposition that a member can be debarred
from attending the meetings of a committee
of which he was regular member,

The 126th Report of the Estimates
Committee said that an expert commitice
should be constituted to go into the affairs
of GSI and accordingly an expert commit-
tes consisting of eminent geologists, geo-
hydrologist and geophysicist was formed.
That committes categorically stated that
GSI is doing & very uteful work and there
is no guestion of dismembering that body;
it should be relained. I quote from the
report of this tschaical committee :
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“1t is the doty of the GSI to provide
the fundamental grohydrological know-
Iedge in regard to the couatry in the
form of appropriate maps and reports,
s0 that in various contexts further prac-
tical actions can be taken in regard to
development activities, An integrated
coordinated approach among the basic
geological, geuphysical and goochemical
surveys and geohydrological studies and
engineering geology is very essential™.

The report further records :

“A comprehensive approach which will
take vote of basic geology and a variety
of problems and uses is very essential
and this responsibility the GSI must
discharge effectively.’’

Those who suggested the dismemberment
of GS! were not exports, Here is an expert
committee of the Government which has
suggested that it should not only be
retaned but it should be strengthened.

The central Irrigation Commission that
was sel up by this Parliament had submit.
ted a report in the month of April 1972,
At pages 285-286 they have stated :

“......we have given serious thoughts to
these grounds and regret that, in our
opinion, they do not bear scrutiny. The
GSI is, after all, only a department of
the Union Government and it is given
a specific task by the Government to be
completed within a specified period
there is no reason to suppose that the
GSI would not carry out the task, if
adequate staff and funds are provided.
We are of the opinion that the GSI is
the moat suitable organisation to han.
dle the work involved in prospective
for ground water resources. It is the
highest scientific and technical organisa-
tion in the country dealing with ground
water exploration as a part of its nor-
mal functions. During the past 100
years it has acquired specialised scienti-
fic and technical expertiss, and has
built up a Jarge and highly qualified
body of officers whose apecialisation is
geology, .. There is no comparable
organisation in the country which bus
the neoessary expertise in  goological

w‘”ﬂn Spesker not havisg subsequently accorded the ;eeomry permission, the pnpor‘

Jwere not treated as laid on the Tuble,
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and geophysical and other specialised
equipment for groundwater prospecting.
Its laboratories and libraries and sophis-
ticated instruments are naturally availa-
ble to the geologists engaged in a pros-
pecting for any mapping ground water
resources, . ."”

They have categorically opposed the idea of
dismemberment,

There was an international seminar ia
Delhi in last September jn which Dr. K L.
Rao not only opposed this but he said that
it will be a “scientist’s sin’* to dismember
this organisation. Unfortunately, he could
not attend the Cabinet meeting when this
decision was faken,

1 would also say that the Planning Cell
of the Commussioa als> opposed it.  They
said that the GSI should not be dismme-
bered.

The GSI is providing data. facts, statis-
tics, not only for the use of agricuitural
department but for all other Ministries like
Ministry of Health, Ministry of Railways,
Ministry of Irrigation and Power, D:part-
ments of Shipping and Housing on flood
control, dem coasteucti>n and many other
problems. For agricultural purposes you
require data only for driliing tube wells.
For that they have a special organisation,
the Exploratory Tube-well Organisation for
drilling purposes. If the whole of the
function of survey and mapping of the
hydrological structure of the couontry s
given to Agriculture Ministry, the other
Ministries will suffer bacause biased priority
will be given to Agricullure  Ministry.

Lastsly, it is not only improper but it
is against the constitutional provitions also.
when a commission was constituted by this
MNouse, before the report of that commis-
sion was considered by this House, how
could the government take the decision to
dismember it when that commission catego-
rically said that it would be wrong to dis-
member that body.

Lastly, it is against the provisions of the
Conatitution, Under article 246 and entry
No. 68 of the Union List, the national sur.
vey department including the GSI comes
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within the exclusive power of Parliament
to make law. Without making any enact-
ment, simply by executive order they can-
not dismember it. This is also likely to be
challenged.

Finally, by giving wrong information the
Union Governthent has been misled
by the Cost Committee. Therefore,
my requast to th: Goviennst is to
stop the execution of this order and appomt
a fresh reviewing committee to go into the
roports of all the expert committees and
make a final recommendation.  Bafore that
such an unscientific, irregular and arbitrary
decision should not be taken to dismember
the G.S.1. the century-oid and very effective
scientific body of our country.

SHRI JYOTIRMOY BOSU : (Dia-
mond Harbour) : Mr Samar Guha made
a few points. He, perhaps, missed the
point that Dr. B. D. Nag Chowdhury had
to toe the line of Haroors i New Delhi.
Otherwise, he would no longer be in emp-
loyment. He had to take recourse to such
methods.

1 would like to know whether it is a
fact that in so far as the question of cons-
titutron of the Commuttee on Science and
Technology (COST) is concerned, Shri M.S.
Balasundaram, Director-General, Geological
Survey of India, the only scientist from the
field of geology in the said Committee and
who can be considered as chief scientist in
the field of geology, was not present in the
first meeting of COST and that he, however,
atteneded the second meeting and gave his
dissenting opinion.

T would also like to know whether it is
a fact that Dr. K. L. Rao, the Union
Minister of Irrigation and Power and an
internationally reputed specialist in Water
resources expresred his categorical views
against the decision of the Cabinet.

Also, whether the Ifrigation Commissina

set up by the Government of India to go into
the irrigation aspects and into tie appraisal
of groundwater and surface water resources,
under the chairmanship of Shri Ajit Prasad
Jain, with representatives from different
States categorically opposed the decision to
transfer groundwater, mapping and survey
from the G.8.1, to the CGWS and recom-
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mended the review of the decision and
retention of the work in G.8.1. and even
strengthening of ths Wing.

Is it also a fact that the Panel on Water
Resources of the Planning Commission on
12th September, 1971 in their Final Report
to the Planning: Commission bhad recom-
mended that the G S[. should continue
groundwater activities and that even for the
Fourth Plan period an addiuonal Rs. 2
crores should be allocated to the G S1 for
expansion and mntensification of the Ground
Water Survey activities,

The Estimates Commitiee of which you,
Sir, are the hon. Chairman, after making
a review of the functions and performance
of the G.8.1., in therr 126th Report, made
recommendation that a Committee of experts
from outside the G S1 should review and
examime the function, performance and
achievements of G S 1 and submit a report
to the Government and the Parliament indi-
cating suitable recommendations for further
growth and development of G S1 n natio-
nal interest.

1t is also a fact that there 13 a deep
resentment amongst the employees of G 8.1
at the decision to decentralise 1t 7 Is it also
a tact that there will be many employees
who will be affected by the decentralisation?
It is not less than 300 employees who have
wilfully opted for the Central Ground
Water Board who will be affected for better
or worse with implementation of the trans-
fer with effect from Ist August, 1972 ?

Will the hon Mnister kindly give us a
correct, truthful, reply to this ? I shali be
very greatful for that.

st gy 3T (aret) : SAEITSES
a¥ «r% choegr & wrak gy Ay ¥
wiftsz wog & faae) guAfew afi &
forg® ST 4 TR ISET 97 ! gAY
tar *hr a1 wrades or A B E P W@
wr forad wreor g g wew I ?

SHRI 8. M. BANERJEE (Kanpur):
Sir, 1 do pot want to repeat the points

which my bon, friends, M. Samar Guha
and Mr, Jyoliem u have raised.
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I would like to know from the hon,
Ministesr whether it 13 a fact that the
Director-General of G. 8. 1., the only spe-
cialist and who was a member of the
particolar Commttee which decided the
fate of this under the chairmanship of Dr.
B D Nag Chowdhury for whom T have
got the greatest regard, was asked to
refrain from attending the final meeting of
the Commuttee to enable him to come to a
conclusion. | want (0 know how far this
is true.

Secondly, I want to know whether the
hon. Minister has read the note submitted
by the scientific workers of the Geological
Survey of India 1in which they have proved
that this transfer is not logical and is not
necessary, These persons are scientists ;
they are not employees as such. They are
as good scientists as anybody else.  After
giving certain examples, certain illustrations
they have said how this decision was a
wrong decision. They have said that even
the decision to crate the Mineral Explora-
tion corporation 18 based on wrong premises
and directly against the recommendations of
several specialist bodies, like, the Estimates
Comnmittee, the Planning Group for Minerals
other than coal and o1l, Mukerjee Com-
mittee, etc

May I know whether the hon. Minister
had read these reports before taking this
decision and whether there was some diffe.
rence of opinion in the Cabinet also when
the decision was taken. 1 have got certain
notes which I do not want to lay on the
Table of the House, Reading these notes,
1 feel, there was a certamn difference of
opinion.

My last point is this, Generaily, there
is a feeling created in West Bengal—this is
the oldest office ; the G. S. 1. building is a
massive one—~that slowly but in a calcu-
lated manner all the important offices are
being shifted from West Bengal to other
places. I have nothing against it ; I am a
citizen of this country ; I do not believe in
all those things. A section of the office of
DGOF has been shifted to Kanpur that is
my own constituency, Sir, But the feeling
is credted that the Central office has beon
shifted, It gives the feeling to the catire
country that the Centre does not want
certain offices to remin in West Bongal. 1
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want t0 know from the hon. Minister
whether he would apply his mind de nove
and give an opportunity to the scientists
who have submitted the memorandum and
also to the employees and review the whole
matter dbjectively.

SHRI K. D. MALAVIYA (Domara-
gany) : Before the hon. Mimster reples,
¥ would request him to tell us how this
ground water organisation s specially
equpped with geo-science aspect of the
hydrological programmes they have ] can
understand their possessing the engineering
technology aspects But how s 1t better
equipped for the geo-science aspect of
drilhng for water so far as the new orga-
nisation now being entrusted with the work
is concerned ?

THE MINISTER OF STEEL AND
MINES (SHRI S MOHAN KUMARA-
MANGALAM) * Mr Chairman, Sir, 1 must
oxpress my thanks to the hon members who
have participated 1n the short discussion
because the problem that they have raised
18 one of importance For some time past,
QGoverament had been considering the
question of reorgamization of the Geolog-
cal Survey of India so as to make 1t more
efficient 1n the discharge of its functions
The reason s that, by and large, the pro-
gress that we have made towards comple-
ting the mapping up of the geology work n
the country has been at rather a slow rate
and we want it to concentrate more effec-
tively on its primary function which s
really the funciion of mapping That 1s why
I will comie to the procedure followed 1n a
minute—the decision hay been taken by
Government not merely to take away, as it
were, from the GSI the functions which are
now going to be transferred to the Central
Ground Water Board but also to setupa
muneral exploration corporation which will
do, what may be called, the intermediate
work between surveying and mapping which
i to be continued 1n the GSI and the work
of actual explottanon which would be done
by the public sector muning corparation.
The decision 1y relation to the Central
Groond Water Board and transferring to
the Central Water Board the work of what
mny be callad hydrological investigation, as
dutinct from mapping, was taken really in
line with the same priociple,

AUGUST 21, 1972

G.S.1. (H.AH Dis.) 356

Some yoars ago the Cabinot Secreiariat
set up a committer to examine the working
of the different scientific comymittees of the
Government of India. This committee was
known as COSR-—Committes on QOrganisa-
tion of Scientific Research. It was thus
Commuttee that first exammed thé activie
ties functions and orgunisational structure
of the Geological Survey ‘of India. Thm
Commuttee, however, was wouad up ia
December 1970 and the work of this
Committee was transferred to the Comm ttee
of Science and Technology as was directed
at that ime by the Prime Mimster. The
Committee of Science and 7Technology,
known as COST, set up a sub.committee
to look nto the draft report that was
originally drafted by COSR and to make
any changes that may be necessary before it
was put up to the COST for fins] adoption,
An hon Member mentioned that the
Director-General of the GS1 was a member
of the sub.committee that went into it and
ulttmately submitted its draft report 1tis
a fact that it was Dr Krishnan who was
originally a member of the COSR and, if I
am not wrong, he died before the draft
report was made, and Shri M S Bala-
sundaram, the present Director —General
of the Geological Survey of India, was a
member of the sub-committee set up by
COST

Now, the Sub-Commuttee had discussions
both with Shri1 Vohra who s the Joint
Secretary 1n the Muiastry of Agrizulture
and also the Chairman of the Ground
Water Board as well as with the Director-
General of the Goological Survey of India.
One of the hon Members has stated ..

SHRI SAMAR GUHA : Only one
meeting he was allowed to attend .....

SHRI S MOHAN KUMARAMANG.
ALAM * Allow me 10 finsh ] listened to
you patiently. You can have a lttle patience
with me.

It was a fact. I do not comceal fact
from the House 1 think I can claim that
m the part and I cag claim it fo-day. Itw
a fact that Shri Balasundaram attended-—
hon, Member, Shri Jyourmoy Bosu said,
the second meeting. He tay be right, But
one mweting he atteaded, may be the first,



a7

T wis uader tl;a Jmpression that it was the
first mzeting. Bui that is not rolevaat, It
is not & matter of any great importance, I
waat to b2 accurate. [ may bs wroag, you
may be right. But that dyes not affsct the
substanc: of ths mitter. H2 attended one
masting of ths Sab Cannuittes and afier
that, the other mystings ware nat atiended
by him, 1t is also a fact, as hon. Member,
Shri Samar Guha, read—I1 have not secen
that letter, nor is it of any great importance
that Shri Nag Choudbary did request Mr.
Balasundaram at a later meeting, parti-
cularly when the report was discussed, not
to attend. But I think it was because they
thought it casier to do the work that Shri
Nag Choudhary had elaborate discussions
with Shri Balasundaram regarding the
merits and demerits of this matter and it
was after having an elaborate discussion
with him and separately also with Mr.
Vohra of the Central Ground Water Board
that the other members of the Sub-Com-
mittee came to certain conclusions which
were then put before the Committee on
Science and Technology and finally adopted
by them. The matter then came up before
the Cabinet and the Cabinet took the deci-
sion which the hon. Memebers have men-
tioned a little earlier,

A mention has also been made of
possible differences inside the Cabinet. Now
1 think that is not a very relevant matter.
There are always differences on matters, but
ultimately the decision of the Cabnet is the
decision of the Cabinet, and the fact that
one Minister took a particular view at onc
time or another Minuster took a particular
view at another time is irrelevant so far as
the substance of the matter is concerned.
Therefore, 1 think it would not be proper
on my part to enter into a sort of discus-
sion as to which Minister said what and at
what time. I thiok that is really an irre.
levant, minor matter. I am sure that hon.
Members also inside their own organiza-
tions, do not always think the sams way.
There are differences, but, ultimately we
come to & dezision which w2 accest to be
binding on all the members, whether it be
the Cabinet or a comnittee, whatever it be.
Ithmk I caa loave that question of diffe.
1ences aside.

The real basis for the recommendations
thet were niade by the COST were that it

-
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was an urgent question so far as the
Government and the country are concerned,
to formulate in precise and detailed terms
as to what are the operations involved
before starting of exploration and assess-
ment of the mineral resources of the country
in an area and assumption of responsibility
for the commissioning operation by an
exploiting agency. We decided lot me
Jeave ‘we’ for the moment—the Committoe
itself felt that it would be proper for the
G. S. L. to concentration the actual mapp-
ing. My friend, Mr Malaviya need not
have concern of this point because tho
GS1 will continue jts work of hydrological
mapping...... (Interruptigns) 1t is really
a question of investigation in depth of the
resources which we have and ultimately the
decision arrived at was that it could better
be carried on by the Central Ground water
Board. [n these matters I do not want to
be dogmatic. Obviously, there are two
views about it and I would not say that
there is no substance in the other point of
view. I would not like to use the expres-
sions ‘arbitrary’, ‘irrelevant’, expressions of
that cha racter. I think there ate quite a
number of arguments which can be advanced
in favour of the opposite view, but expe-
rience has taught us that our geological
work is going on very slowly. Thatis a
fact. If you compare the manner in which
our GSI 1s working with other countries,
whether it be China or the Soviet Union or
the European countries or the Americas,
we are pretty backward in that area. This
is not so much a criticism of the GSI
because it is a criticism of all of us, ali of
us who run this country. We should have
been able to devote more resources and
more energy to that. It is the decision of
the Government and the recommendation of
COST really in relation to that, Letus
alt try to build up the GSI much faster.
There are a large number of problems we
face in relation to the recruitment, in
relation to the adequate use of the geolo-
gists’ (alents iu our country and it is better
10 speed up the goological work on the one
hand and coable the Minerals Exploration
Corporation explore the minerais and the
Central Ground Water Board in relation to
the water resources on the other,

This is to speed up what is called the
intermediate stage for reaily, effectively
locating what are the water resources and
bow best they can be made uss of,
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I think there it no purpose in my epter-
ing into a long debate. There is not the
time for it also, Ican only say yery
senuinely to all hon. Members that we gave
our most anxious consideration to the
matter and we came to this conclusion and
therefore we decided to implement it.

18. hres.

Some hon. Members pointed out that
tkere is decp resentment among the emp-
Joyees. 1am aware of what they have

.ml‘d' e s

SHRI SAMAR GUHA : Was COST
the competent body to decide over the
issue, bacause there were the physicists and
mining engineers, but there were no geolo-
gists or geo-hydrologists ?

SHRI S. MOHAN XUMARAMAN.-
GALAM The hon. Member will
appreciate that n  COST itsell there are
some of the leadingscientists in the country,
It is truec that there is no actual geologist,

by training.

1 enn assure him that persons who are
Members of COST are persons  with wide
experience. I do not like to mention
names, but I would say to illustrate what [
say, that Prof. Subramamam 15 a man who
has wide experience not only in mining but
also in geological work and as a scientist he
has been very useful in many areas for
instance, in Chinakari disaster and things
of that character also, where geological
questions were involved,

Prom my experience, | find this. There
is a tendency for persons bheloaging to a
particular school to think only n a parti-
cular way. It is not necossdry that wh=n
a decision is arrived at, it should be arrived
at only by the geologists, even Mr. Samar
Guha or myself may be able to contribute
in coming to a correct decision, because
what is important is the effort of getting
together all the materials, thinking about
them, listening to those who are experts in
their field, getting their opinion, and then
only coming to proper conciusions. That
was the procedure that was followed.
When such persons of ¢minence are there
on the sub committee and the Commitize on
Science and Technology, we could expect
them to come to right decisions after going
¢hrough all the facts, Of course, it is
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alvrays Possibie to have cortain differssos of
opinion and argue on s matter like this,

What we did arose out of our dissatis-
faction with the state of affairs, We
thought this decision will help us to remiedy
this state of affairs and work for the
specdier development of geological work.
1 know that there is & considerable amoant -
of fecling among both the geologists and
the sc’entiste, and among the staff. We shall
sce that they are not affected in any way.

Mr, Banerjee mentioned about the
shifting of the office. We have plans for
the rapid expansion of the G §. 1. I don't
think there is going to be any harm for the
country——old office in Calcu'ta and it is not
going to be shifted Any way, there are
large number of employees of GSI in
Nagpur where we want to set up mineral
exploration of the GSI, the ground-water
division......

SHRI JYOTIRMOY BOSU : Dr. Rao's
opinion has been completely ignored,

SHRI 8. MOHAN KUMARAMANGA-
LAM : May I plead with Mr, Jyotirmoy
Bosu, if in his parly meetings, whether all
his views are accepted, because there are
bound to be some differences of opinion
but they are resolved ultimately. There is
no question of difference of opinion between
Dr. Rao and Mohan Kumaramangalam.
Nobody's opinion is being ignored: and
therefore anch arguments do not really beae-
fit us. Ne opinmion is ignored, including
the opinion of the Director-General
of GSI. The decision was arrived at
after taking into consideration the opimon
of the inviduals directly concerned.

SHRI JYOTIRMOY BOSU : How
much of the adverse opinion have you

overruled ?

SHRI 8. MOHAN KUMARAMANGA-
LAM : [ do not thidk that we hive over.
ruled that much of adverss opinion,

frankly.

SHRT SAMAR GUHA :  Brcept the
opinion of COST. Afl the other comimh-
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{ees weore mimtsit. Even the Irrigation [ have put the facts clearly before the
Commiseion’s report and the Sen Commit- House, and 1 would request hon. Members
tee's roport were againat it. to appreciate the circumasiances in which we

came to this conclusion and to give a trial

to what we are trying to do in this area.
SHRI 8. MOHAN KUMARAMANGA-
LAM : I think that it will be difficult to SHRI SAMAR GUMA :  Abswolutely
convince him, and, therefore, 1 have tried UDsciestific answer.
my best. X have failed, I have failed,
and 1 think that it is better 10 Jeave it at 18.6 hus.
that. 1 am only here to justify and make
clear wihy it was that Goverament arrived The Lok Sabha then adjourned till Eleven

at the decision on the advice of the various  of the Clock on Tuesday, Awgust 22 1912/
persons who gave us advice, 1 think that  Sravane 31. 1894 (Saka).



